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IN THE CENTRAL ADMINISTRATIVE TRIRBUNAL : ADDITIONAL BENCH ) ﬂ
AT HYDERABAD. ‘
Q.A.No. 1111 of 1993.
Between:
Ch.B.Kameswara Rao, :
S/0 Purushotham, Age: 29 years, _ : .
R/0. Rajahmundry, '
East Godavari District. ' =ee APPLECANT
-}
And .

1) The District Employment Officer,
Employment Exchange, Kakinada,
East Godavari District.

2) The Director, , o
Central Tobacco Research Institute,
Rajahmundry, East Godavari District. :
(Proforma Party only} « os RESPONDENTS

AFFIDAVIT OF THE APPLICANT

I, Ch.B.Kameswara Rao, S/0 Purushetham, Age: 29 years,
R/o Ragahmundry, East Godavari District, do hereby sincerely

and solemnly affirm and state as follows:-

1. I am the-applicant herein and I was well acquainted

with the facts of the case.

2. I submit that Ehe above G.A. came up for hearing

i

before g Bench consisting.of Hon'ble Sri Justice V.Neeladri Rao,
Vice-Chairman and Hon'ble Sri P.T.Thiruvengadam, Member (Admn.)

on 9-9-1993.

3. I submit thét I have contacted over Phone and ascertained
that in Cetral Tobacco Research Institute, there is so far

no 'reservations made in favour of Backward Clsses. ‘The posts
are only reserved in favour of Scheduled Castes and Scheduled

Tribes., Therefore the rest of the vacancies have all been
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treated as open gakmm category vacancies, I further
understand that the proceés of selection having already
been put into motion, no further modification at +this
stage, particularly seek&hg to revise the notification
for reservation does not arise,. Hence I am filling

this affidavit which may kindly be considered.
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Deponent.ci’

Sworn and signed before me

o

on this dag_of September, 1993

in my presence at Hyderabad,
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" IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD

O ANDO, 1111/93
Date of Orders 13-9.93,
Between:

Ch.B.Kameshwara Rao.
.o Applicant
and

1, The District Employment Officer,
Empleyment Exchange, Kakinada,
East Godavari Dist.

2. The DbDirector, Central Tobacco
. Research Institute, Rajahmundry,
E,G.Dist.
.o Respondents.
For the applicant: Mr.N.Rammohan Rao, Advocate

For the Respondents: Mr,D.Panduranga Reddy, Spl.Counsel for A,P Govt.
‘ , for R-1,

Mr .N,v.Raghava Reddy, Addl .CGSC, for Rel.
CORAM3
THE HON'BLE. MR,JUSTICE v ,NBELADRI RAC : vICE CHAIRMAN
, AND .
THE HON'BLE MR.P.T.TIRUVENGADAM : MEMBER(ADMN)
The Tribunal made the following Order:-

0.2, admnitted., We feel that in view of the pleadings
in the O,A., it is just bo give interim direction to R-2 to interview
the agpplicant alongwith the candidates sponsored by the Employment
Exchange (R-1), Butsif the applicant is selected no order of
appointment shall be issued to him until further orders.

Post on 31-1-1994,

1, The District Bmployment Officer, Employment EXchange
Kakinada, East Godavari Dist.

2. The Director, Central Tobacco Research Institute,
Rajahmundry, East Godavari Dist,

3. One copy to Mr.N,Rammohan Rac, Advocate, CAT.Hyd.

4, One copy to Mr.N,v.Raghava Reddy, Addl.CGSC.CAT.Hyd.
5, One copy to Mr,D.Panduranga Reddy, Spl.Counsel for A.P,Govt,CAT.Hyd.
6. One spare copY. '
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IN THE CENI'RAL AMINISTRATIVE TRIBUNAL
HYLERABAD BENCH AT HYDERABAD

THE HOW'3LE IM°.JUSTICEZ V,NBELADRI FAC |
VICE CHATRMAN

LND

. THE HOW'BLE MR.AJB.GORTHY & NEMBEE (A)

¢ D .

THE HON'BLE MR.J0.CHANDFASEKHAR REDDY
MEMBER({ JUDL )

ZND /

THE HON'BLE MR.P.T.RTRUVENGADAM:M(a)

Dateds |4 - C\ ~1€93
CRDER,"JUDGNMENTs.

MJA/R,A/C AN,

N

in
O.h.No, W\ \0\3 :

T.4.No, (WP, )

Admitted and Interim directions
issued
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Dispoked of wi

Dismigsed
Dismi
Dismisked for default,
e jected/Ordered

ed as withdrawn

No crder as to costs.
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